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Hon’ble Mr. Ajay Sharma, Member (Judicial)

Final Order No. 52012/2018

Per Bijay Kumar :

This appeal is listed for today’s hearing wherein 1d. Counsel
for the appellant had stated that vide Stay Order No. C/38/09 dated

13.2.2009, this Tribunal had already remanded back the case to the

ld. Commissioner (Appeals) for taking appropriate decision.

2. Ld. DR also agrees to the fact that this appeal has already been

decided by this Tribunal vide the aforesaid order. Although, he



C/800/08

stated that this is stay order, in fact it is not only a stay order but

this is in a way final order.

3. In view of above, the appeal is dismissed as infructuous.

(Dictated & pronounced in open Court)

(Ajay Sharma) (Bijay Kumar)
Member (Judicial) Member (Technical)

RM



